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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

'NEW DELHI . . ’-'1;ﬁ
‘ - OA/TKIRBMEEP No. 2455 1989 |
Sh.Naresh Chander . Sh.N.S.Dalal,
APPLICANT(S) - . COUNSEL
' ‘ " VERSUS -
RESPONDENT(S) . COUNSEL
Date Office Report ' ' ~ Orders |
. . R ‘ N

11.12,1989

64- 2955{87

Applicant through Shri N.S. Dalal, Counsel
Heard the learned.couneel. '
' | i o Issue Notice(dasti) to the respondents
' ?“ '_ on adm1531on and interim relief, returnable !
on 21,12,1989, -

In the mcantlme, any a0001ntment

made, W1ll be subject to the outcome of the
present oppllc tion.
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DefeR ) A T Ay |
- | ‘ . ‘N.}
: o 21.12.8 - o
' : | Present: Shri N.S.Dalal, counsel for the . -
<!L 4 ‘ : aoplicant alond with the applicent,
T ‘ : | None for the respondents. -

Heard the learned counsel of the j
applicant., He craves leave for withdtawing ‘ |
T

the gpplication with liberty to file a fresh
avplication. The prayer is granted and the

application is& dismissed as withdrawn with
liberty to file a fresh application in
accordance withky law, 1f so advised,
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